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oROER
“Judgement

Oral order (per Hon. Mr. Justice M.G. Chaudhari, VC )

Mr. C. Suryanarayana for the applicant. Mr. K.
Bhaskar Rao for the respondents.
1. The OA has been filed agdinst the Award dated
4-6-1994 in ID No.48 of 1991 passed by the Industrial
Tribunal, Hyderabad. It is now held by the Hon. Supreme
Court that this Tribunal does not exercise jurisdiction
against an Award of the Labour Court (Sh. Kishen Prasad
Gupta Vs. Controller of Printing Press and Stationery
1996 (1)3CC69). The learned counsel therefore seeks
withdrawal of-the OA witﬁ liberty to adopt sﬁch proceed-~
ings as the applicant may be advised in accordance with
law. The learned counsel indicates that he ﬁay advise
the applicant to approach Hon'ble High Court. The
counsel also submits that he will seek condcnation of
delay from Hon. High Court by excluding the period of
pendency of this OA in this Tribunal._ Hence, it is
racorded that the 0A has been pending in this Tribunal
from 14-8-1995 till today.
2. The OA is accordingly allowed to be withdrawn
with liberty as mentioned above for want of jurisdiction
v in this Tribunal jto entertainELjNo order as to costs.

- {M.G. Chaudhari)
Vice Chairman

Dated ; March 4, 21
Dictated in Open Court
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1. The Sub Divisienal Officer,
Telecem, Nagarkurneeol-209.

2. The Telecom Assistant Engireer,
Mahabubnagar-GC50,

3. The Chairman, Industrial Tribunal I
Chandra Vihar, MJ Read, Hyderabad.

4, Cne cepy to Mr,.,C.Suryanarayana, Advecate, CAT.Hyd.
5. One copy te Mr,.K.Bhaskar Ra®, Addl,CGSC.CAT, HW .
6. One copy te D.R.(A) CAT.Hyd.
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THE HON'BLE MR.H.REJENDRA PRASAD
MEMBER ( ADMN )
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Disnissed.
Lismissed as withdrawn.-

Dismissed for cefayit.
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